ITEM NO.41 COURT NO.5 SECTION II

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No. 1476/2019

(Arising out of impugned final judgment and order dated 18-01-2019
in CRLMP No. 244/2019 passed by the High Court of Judicature at
Allahabad, Lucknow Bench)

BHARAT CHAUDHARI Petitioner(s)
VERSUS
THE STATE OF UTTAR PRADESH Respondent(s)

(FOR ADMISSION and I.R. and IA No.25856/2019-EXEMPTION FROM FILING
0.T.)

Date : 18-02-2019 This petition was called on for hearing today.

CORAM
HON'BLE MR. JUSTICE ROHINTON FALI NARIMAN
HON'BLE MR. JUSTICE VINEET SARAN

For Petitioner(s)
Mr. Shyam Divan, Sr. Adv.
Mr. Ankur Chawla, Adv.
Mr. Ashish Dixit, Adv.
Ms. Kalyani Lal, Adv.
Mr. Anil Pratap Singh, Adv.
Ms. Pallavi Langar, AOR

For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER

Issue notice.

No coercive steps shall be taken, in the meanwhile.

(NIDHI AHUJA) (RAJ RANI NEGI)
COURT MASTER (SH) ASSISTANT REGISTRAR
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